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like steel, non-ferrous metals, fertili
zers, £tc. have been given high priority 
in the allocation of investible resource? 
in the rifth Five Year Plan (1974—7!») 
and in the annual plans to achieve this 
objective.

Criteria for issuing Letters of intent 
and Licences

3338. SHRI SATISH AGARWAI.: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) what is the criteria for finalis
ing applications for .letters of Intent 
and Licences in Ministry of Industry;

(b) whether Government propose to 
streamline the different avenues of 
processing such issues, and

(c) existing criteria for issuing Let
ters of Intent to new units?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
and (c). In the matter of grant of let
ters of Intent md industrial licences 
to new entrepreneurs as well as t o  the 
existing un-Jertskings, ‘Government 
take into account various factors such 
as demand, capacity approved/instal
led, availability oi raw materials, re
gional angle, income/outgo of foreign 
exchange, technology involved, techno- 
economic features of the proposal, ap
plicant’s background and experience 
especially in sophisticated areas £<nd 
in sectors involving massive invest 
ment.

(b) Applications for industrial 
licence, when received, are examined 
by the technical authority concerned, 
the Administrative Ministry concern
ed, Development Commissioner, Small 
Scale Industries, Department of 
Science and Technology, Council of 
Scientific and Industrial Research, 
Ministry of Commerce, State Govern- , 
ment concerned, etc. On receipt of the 
views of the various scrutinising agen
cies, the application is placed before 

 ̂ the concerned Committee, namely Pro
ject Approval Board for composite

cases, Licensing Committee-cum- 
Monopolies ai;j Restrictive Trade 
Practices Committee for Monopolies 
and Restrictive Trade Practices cases 
and Licensing Committee for non- 
Monopoly and Restrictive Trade Prac
tices cases. * These Committees have 
been set up under the Registration and 
Licensing of Industrial Undertakings 
Rule, 1952. These are headed by the 
Secretary, Department of Industrial 
Development and comprise of the re
presentatives of the various economic 
Ministries, Planning Commissi or.,
Directorate General of Technical Deve- 
lopment, Council of Scientific and 
Industrial Research etc- The recom
mendations made by these Committees 
are placed before the Minister of in
dustry for approval, before letters of 
intent/industrial licences are issued to 
individual parties.

There is no proposal under conside
ration at present to change the exist
ing procedure for processing of indus
trial licence applications, as outlined 
above.
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